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Il THE CENTRAL ADMINISTRATIVE TRIEUMAL: JAIFUR BEHCH: JAIFUR.

LR M. 26,1995 in OA 170f§4 Late of order: 13.1.33.

Deerak Mukhija son of Shri Aasha Wand Mukhija,R,= Muakhija
Fhawan, Opp. &S.E.E.J., Rajgarh, District Alwar, Fresently
po3ted as Ticket Ccllector, Western Railway, Parasda Division,
Bharunch.

: Petitioner.

Versus
1. Shri M. PRavindra, General Manager, Western PRailway,

Churchgate, Bombay.

2. cthri Dev PFaj Charma, Divigional Railway Manager,
Western Railway, Jaipur.
: Respondents

Mr. R.N.Mathur, counsel for the petiticoner
Mr. Manish Bhandari, «ounsel for the respondents

CORAM:

HON'BLE 2SHRI O.F.ZHARMA, MEMEEP (ADMINISTRATIVE)
HON'ELE SHRI FATAN FRAVAZH, MEMEER (JULICIAL)

O-R-D E-R

(PER-HON!'BLE- fHRI - O.F,SHARMA, MEMEER- (ADMIMIZTRATIVE)

In this contempt petition filed under Secticon 17 of the
Administrative Tribunals Act, 1585, the petitioner Zhri Deepak
Mulkhija has prayed that the respondents may ke csuitably
punished for cemmiting contempt <f court in not complying with
the directions «f the Tritunal contained in its order dated

2.9.1%91 passed in OA ttoye 170,94 =hri Kamlesh Fumar & oOthers
Vs. Unian of India and others.

2 The directicons of the Tribunal contained in para 2 of
its order read as under:-

"2, We have <onsidered the matter carefully, in the

circumstances of the present case, we Jdirect the

Government vrespondents that they shall in the firest

instance, offer appocintments to the perscons initially
ncminated for appcintments as Ticket Collectors in the
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Jaipur Division in the crder of their senicrity to the
extent varcanciez are at presgcent available after
cenzidering cases of rpersone rendered surplus. Theze
who cannot be abssrkhed in the Jaipur Division for the
reasons given by the government vrespondente, may Lbe
owffered appointments in the neighbouring Divisions of
Jaipur in the Western FRailway and may alsc ke <ffered
appointmente in other Divisionse of the Western Railway
in the order of their seniority in the merit 1list.
Thoze of the applicants who have now expressed their
willingness to ke appointed’abecrked in  the EBombay
Division may hke app-inted’akscrbed thérein at present.
Az coon as vacancies start hkecoming availzble in the
Jaipur Divieion, those of the applicants who are lkeen
te come kack to the Jaipur Divieion may be krought kack
te Jaipumr Diviesion in the crder of their senicrity. We
make it «clear that the rpersonz hronght back to the
Jaipur Divisgion in ascordance with directicns given
above shall not lose senicrity as per their original

e merit positicn. The directicnz given in this paragraph
chall be applicakle to all the persons whose names were
forwarded for appointment,‘akbsorption as Ticket
Collectors in the Jaipur Divieion, regardless of
whether they have filed applicaticons lLkefore  the
Trikunal or not. This is intended to ensure that no
injustice iz done teo pera3acns who may otherwise Le
genicr to the applicants as per their merit position.
We exrpect that the respondents shall appoint,‘abscorb
these perscns in asccordance with the above directions
withont anv undue delay, as they have keen awaiting
appointments, for over a year now. We make it clear
that the right of the private respondents otherwise
eligikle for the posts of Ticket Collectors shall not
be effected."
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2. The respondents filea their reply to the ocontempt
petition. The Tribunal Had given «certain directicns on
20.%.1997, Thereafter the respondents Have rassed order dated
15.12.1997 Ly which they have transferred the rpetitioner,
am-ngst others, to Jaipur Diviesion. Thue, the direztizn of the

¢« Tribunal regarding transfer hLack ~f the éetitioner to Jaipur
Divieisn has keen complied with. The learned =ounzel for the
petiticner has, however, paointed out that there iz no cpecific

mention in this ~rder regarding vetention of the senicrity of

[

he petiticner in accordance with the crder of the Tribunal.
The Trikunal had directed that on transfer tao Jaipuvr Division,
the petitioner shall/not lose his seniority as per his criginal
merit pocition. In view of the apprehenszicn ~f the petiticner
that hies seniority may not be maintained as per the Jdirecticns
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of the Tribunal and after hearing the learned counsel for the
prartiez; we direct that the respondents shall make a specific
crder with regard t~ the senicority of the petiticner in
ac;ordance with the directions <f the Trikunal. The respondents
may further inform the persons menticned in fhe order Jdated
18,12.19%9%7 that those of them whos have not joined the Jaipur
Division under the apprehensicn that their original seniority
may not ke retained may now join the Division within fifteen
days «of the receipt of their communicatisn.  The contempt

petition stands dispozed of. MNotices issued are discharged. A

¢ .
copy <of the order dated 15.12.19%7 has keen taken on record.
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By S&—" N
(RATAN PRAFACH) (O.F.ZHARMA)

JUDITTIAL MEMBER ACDMINISTRATIVE MEMEER




